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GRANTS OR 1954.55 

Mr. u7-S . I will DOW 
put all the cut moions to t� vote of 
the House. I am  n w  J kiC  of 
te Geeral Supplemntary D mands. 
The Andhra matter will stand over. 

rl  GdwaC I want to withdraw 
my cut motion No. 7 in view of the 
surnces  givn  by the hon. Minis­
ter.  It relates to  emand  No. 85. 

The cut moton b11 leae, 
withdn m, 

Mr. Deputy r: I shall now 
put all the other cut motina. 

The ;question is: 

"That the demand for a supple­
mntary grant of a um not ex. 
eedlng s. 1,00,000 in espect of 
'Industries' be red6 d  by 
Rs. 100." 

The motion S ne tived. 

Mr. Deuty-S kr: The ;question 
is: 

"That the demand fr a supple­
mentary grnt of a sum not ex­
ceeding Rs. 1,00,00 in respct of 
'Industries' be reduced  by 
Rs. 100." 

The motion WO$ �ied. 

Mr. eputy-S ker: The ;question 
is: 

"That the demand for a supple­
mentary  grant of a sum not ex, 
ceeding Rs. 1,000 in re t of 
'Ministry of ln1o mation and 
Broadcasting' be reduced by 
Rs. 100." 

The motion WO$ �iled. 

Mr. Deuty-S ker: The ;question 
is: 

"That the demand for a suple­
mentary grant of a sum not ex­
cr.-eding Rs.  30,00,000' in  rspect  of 
·Multipurpose River Sche es. he 
reduced by Rs. 10." 

:The motion was ngati1ed. 

r. at7 uer. The ;qustion 
t: 

"That the demand for a supl­
mentary crant of a sum not ex­
ng R3. 30,0,00 in resect of 
'Multipuroe River chemes' e 
reducd by  Rs. 100." 

The mtin wa. ,ioati1d. 

Mr. Deput7-S ker: The ;question 
is: 

"That the demand for a supple­
mentary grant of a sum  not ex­
ceeding Rs.  30,00,000 in respct of 
'Multipurose  River chemes' be 
reduced by Rs. HIO." 

The moion s negatived. 

Mr. epay ker: The ;question 
Is: 

"That the demand for a supple­
mentary grant of a sum not ex­
ceeding Rs.  30,0,000 In respct of 
\lultipul)Ose River chems' be 
reducd by Rs. I 00." 

The motin ws 71atived. 

Mr. Deuty.S ker: The ;question 
is: 

"That the demand for a supple­
mitary grant of a sum not ex­
ceding Rs. 2,42,000 in rspect of 
' x nditure on Displaced Per­
sons' be reduced by Rs. 100 ... 

The n wcu M4Jai1ed. 

Mr. eputy-S ker: The ;question 
la: 

"That the Jemand  for a supple­
mentary grant of a sum not ex­
ceding Rs. 82,42,00 in respect 
of 'Expenditure on Displaced PT ­
s' be reduced by Rs. 100." 

The mtion wu �atived. 

Mr. Deuty-S ker: The ;question 
is: 

"That the demand for a suple, 
mentay grant ot a sum not ex, 
ceding Rs. 82,42,000 . in es'ct 
of 'Ex>enditure on >isplacd Per­
ons' be reduced by Rs. 100." 

The motion was negatived. 
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Mr. Deuty-Seaker: The ;ques�ion 
s: 

"'That  the demand for a supple­
mentary grant ol a ,_; n not  ex­
c g  Rs. l l,9,83000  in  respect 
of 'Other C.pltal Outlay of the 
Ministry of Fod  and Agriculture' 
be reduced by Rs. 10." 

The motin tDS Qatived. 

Mr. Depay-S aker: The ;qustion 
Is: 

"That the d mnd tor a supple­
mentary grant of a um not ex­
ceeding Rs. 11,39,83.000 in t 
of 'Other Capital Outlay of the 
MinisrY  of Food  and Aerjculture' 
be  reduced by Rs. 100." 

The motion was negatit1ed. 

Mr.· Depay ker: The ;qu ion 
ls: 

"That the demand  for a supple­
ment.ary grant of a sum  not x­
ceeding Rs. 11,39,83,000 in t 
of 'Other Capital Outlay of the 
Ministry of Food and Agriculture' 
be reducd by  Rs. 100." 

The motion W$ Q4tit1ed. 

Mr. Depaty-Speaker: All thse cut 
motions have  been negatived. De­
mand No. 24A has ben ·adoped 
yesterday. I will now put the main­
ing Demands to the vote of  the Houe. 

The ;question is: 

"Tat  the separate supple. 

mentary su s not xc g e 
amounts shown In the third 
column of the Order Paper be 
granted to the Preident to deray 
the charges which will c me 1n 
course of payment during tbe 
year ndin?. the 31st day  of 
March, 1955, in re.sect of  the 
following  Demands entered in the 
second column threof:  Demands 
Ns. 2, 39, 43,  59, 61,  3,  s,,  85, 

86. 100,  124  and 133." 

The  otion  was adopted. 

S78 u m· 

[The motions for Demand, for 
Suppl �tav Granu which 
ado)led b11 the Lok Sabha are re­
�uced  beiow.-Ed.  of P.P.] 

l No. 2-lKDU 8 

"Tbat a supplementary 1 
not xceeding Rs. 1,00,000 be 
grnted to the President to de­
ray the charges whih will  come 
in couse of payment during the 
year ending te  31st  day of  Mrch. 
1955, in respect of 'Idustries'.". 

>  No. 39 G -'• ) O 
STATB 

"That a suppl mentary um 
not ex ng Rs. 2,0,000 be 
grnted to the Prsidnt to de­
ray  the  hargs which wil come 
in core of payment d c the 
year ending the 31st da, of March. 
1955, ·1n re, :t of 'Grants-in-aid 
to States'.". 

D D No.  43-MnSIY or Fo> 
D AGRI L E 

" at a supplemen y sum 
not exceeding Rs. 1.00.000 be 
granted  to the  Presld'nt to de­
fray the charges which will come 
in couse of paymnt during the 
· year ending the  31st  day of March, 
1955, in respect of 'Ministry of 
Fod and Agriculture'." 

D No. 59-MimSRY or 
MATI I AND BRO NG 

"That a .su�lementary sum not 
exceeding Rs:tl,000 be granted to 
the President to defray the charges 
which  will come In course of pay. 
mnt  during the year nding he 
31st day of March, 1955, in rsect 
of 'Ministry of Info mation and 
Boadcasting'." 

D .>  NO, 61-M sTBY · O' J ­
G& ON D PoWEB. 

'That a supplemntary sum not 
exceeding  Rs. 4,50,000 be granted 
to te President to defray the 
charges which will  c me ID 
coure  of  payment  dring  the 
yar ending the 31st day of March, 
1955, in resect f 'Mnistry ot 
Irrigation nd  Power'." 
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D >  No. 63-Mn. SE ivu 

. 

"That a supplementary sum not 
xCffding Rs. 30,00,000 be ranted 
to the Presldent to defray the 
Charges which will come in 
coure of payment durj.ng the 
year ending the 31st day of 
March, 1955, in respect of 'Multi­
purose River Schemes'." 

D D  No. 64-MJsCLLNOUS DE­
PAI S AND EPED UE >t 
E ISTRY OF IRRIGUIOM AXi 

POWER. 

.
. 't'hat a supplementary sum not 

uceedlng Rl!. 6,84,000 be cranted 
o the  Preident to d ' he 
narges  which will c me  in 
roure of payment during the 
year endinr the 31st day of 
March, 1951, in respect of 'Mis­
,..llaneous Departments and x­
ndl�ure  under  the Minis � of 
h gation nd Power'." 

iD No. 85-M JS1Y or R11uw­

"That a supplemntary s m not 
etce ng Rs. 1,11,000 be rnted 
to the President  to  defny the 
rhargs which will  come in 
"nurse of pay nt during tbe 
year  ending  he  31st day of 
March, 1055, in respect of 'Minls­
trv of Rehabilitation'." 

nsv,u, No. 86--:XPED U 0' DIS­
PLACD P:RSONS 

a supplementary n not 
exc dinr Rs. 82,42,000 be rantd 
to tbe President to defray the 
charges which  will come in 
course of payment during the 
year endig  the 3lrt day of 
March, 19M,  in .r t of 'Ex­
penrllt11re on Displaced Persona'." 

DEAo No, l O NlATIONS 
(INCJ,T fC NAnONAL HIBWAYS) 

"Thl!l \ supplementary_ sum not 
xceding  Rs. 36,00,000 be rantd 
to the  Prsidnt to defray the 
cbar1a which will come In 

coure of payment durng  the 
year endinr the 31st day of 
March,  1955, in rspect of 'Com­
muniations (includin,  National 
Highways)'." 

1 No. 124- 0rBER CPITAL 
LAY OF  1£ MNlSRY OP F D  A > 

AGR1 1. L 

"That a supplementary sum not 
exceding Rs. 11,9,83,000 be 
1rantd to the President to  de­
fray the charres  whicb  will  come 
in course of payment during the 
year  ending the 31st day of 
March, 1955, in re_;pect of 'Other 
Capital OuUay of the Ministry of 
Food and Agriculture'." 

D MAD No. 133--CAPTAL O \Y  OF 
S M a&'RY  OF ILtunf 

"That a supplementary sum not 
ex eding Rs.  5,00,00,000 be 
graned  to the President to de­
fray the chargs which wiU come 
in during the 
year ending the 31st day of 
March, 1955, l rspect of 'Capital 
OuUay of the Ministry of Re­
habilitation'." 

APPROPRIATION (NO. 4)  B .. 

e er or BeYeiae and CIYI 
e ;qre  (Sbrl  M. C. Sla1): I 
beg' to move for leave to introdue 
a Bill to authorise  payment and 
appropriation of certain further  suma 
from  and out of the Cnsolidated 
Fund of· India  for  the sevice of t­
tnancial year 1954-55. 

Mr. Deuty-Speaker: The ;qUeJtiOD 
Is: 

"That leave be 1ranted to  In­
trduce a Bill to autho_;ise  pay. 
ment and appropriation of cer, 
lain further sums from and out 
of the Consolidated Fund or 
India for  the srvice of  the inn­
cial year 1954-55." 

The motion - odopiei. 




